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Mr. Speaker: Before the enquiry,
can we say whether anyone is res-
‘ponsible?

Shri Priya Gupta: In the gther one
hon. the Deputy Railway Minister
just now said there wag a preliminary
enquiry and that the railwaymen
were at fault.

Shri Shahnawaz Khan: These will
be known after the enquiry has been
held.

Mr. Speaker: Has there been any

preliminary enquiry?
Shri Shahnawaz Khan: No, Sir.

(Intermuption).

Shri Priya Gupta: Because of com-
pensation cases.

Mr. Speaker: Order, order.

12.21 hrs.

CONSTITUTION (SIXTEENTH
AMENDMENT; BILL*

The Minister of Law (Shri A. K.
Sen): I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
Shri A. K. Sen: I introduce the Bill.

12.21% hrs.

INDIAN TARIFF (SECOND
AMENDMENT) BILL

The Minister of International Trade
in the Ministry of Commerce and
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Industry (Shri Manubhai Shah): I
beg to move:

“That the Bill further to amend

the Indian Tariff Act, 1934 be
taken into consideration”.
This Bill provides for automatic

levy of countervailing duty on import-
ed articles where an excise duty is
leviable on similar articles produced
indigenously. Every time the Finance
Bill came before Parliament there
were scores of items on which adjust-
ments had to be made under the
Indian Tariff Act and the Indian
Customs Act, and this became a very
lengthy and cumbersome procedure,
Therefore, this Bill seems to simplify
the procedure and make the levying
automatic. The Bill also provides for
the applying of the normal rates of
duty to certain items on which the
duties were origina'ly reduced due to
commitments under the General
Agreement on Tariffs and Trade
(GATT) but where such commitments
no longer exist. As liberalised trade
policies are being foll'wed now, as
the General Agreement on Tariffs and
Trade is getting more liberalised and
itemg on which restrictions used to
prevail are being deleted, this Bill
secks to amend the Indian Tariff Act
to remove those items which are
redundant now as far as the Indian
export and import policies are con-
cerned.

The Bill also provides for the
amendment of articles fa'ling under
different items in the first schedule
in order to make the tariff more speci-
fic and rational by providing compo-
nent parts of various articles being
assessed under the same items as the
articles themselves, and also for the
deletion of item No. 77(1) IC.T. from
the first schedule relating to instru-
ments, apparatus and appliances
imported by a passenger as part of his
personal baggage for provision in the
Personal Baggage Rules.

*Published in the Gazette of Indi.a. Extraordinary Part II, Section 2,

dated 21-1-1963.
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When an excise duty is imposed on
any article produced indigenously, it
has been the practice in recent years
to levy a countervailing duty equal to
the excise duty, on like articles
imported from abroad. Other similar
duties also are subject to countervail-
ing customs duty. These are neces-
sary to ensure that the indigenous
manufacturer is not placed at a dis-
advantage compared to the imported
product. Such duties.are imposed by
making suitable amendments in the
relevant entries to the first schedule
or by adding new entries in that
schedule. This tended to make the
entire Tariff Act very flabby and a
number of items had to be included
from year to year. Different formu-
lae have been adopted from time to
time in altering the first schedule to
achieve the purpose,

I will give an example, ‘The rates
of duty against item No. 60/2) and
T3(21) for electric lighting bulbs,
not otherwise specified and electric
motors, a’l sorts and parts thereof,
are entered as “the excise dutv for
‘the time being leviable on like arti-
¢les if produced or manufactured in
India and where such dutv is leviable
at different rates the highest duty and
the dutv so leviable shall be in addi-
tion to the dutv which would have
bren levied if this entrv had not been
insertrd.” This makes the whole Act
verv complicated and very difficult
for the normal businessmen or the
customs authoritv to interoret cor-
Tertly  This  methnd of levving
erunterva’ling duties hv a'terine the
first schedule was fraghle so lone as
the articles on which the enuntervail-
inm duty is leviable are fairly small in
number. Bnt,  with the exnanding
indnstrialisation of India and its
Poreign trade, numerous comm-~dities
are entering intn the bilateral pa-ts
and import and exnort schedules
of the country. However, with
the levv of central excise duties
alsn, there are so manv new items
which are beine added int~ the Finance
Ri"l from vear to vear. Therefore, a
Jarge number of entries have had to
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be amended or added to the first
schedule and this schedule is now
burdened with frequent repetition of
the formula for countervailing duty
against several entries. In the House
also, this matter has been commented
upon and hon. Memberg have urged
for a simplification.

Mr, Speaker: Illicit talking must be
subdued more!

Shri Manubhai Shah: The present
method has just resulted in  making
the tariff schedule wunnecessarily
lengthy, complex and inelegant. With
a view to avoiding frequent repetition
of the formu'a for countervailing duty
in the First Schedule and the possible
confusion arising from the adoption
of the present method, it is proposed
to simplify the procedure for levy of
countervailing duty by inserting a
new section in the body of the Indian
Tariff Act itself to provide that, if
any excise duty is leviable on any
article produced indigenously, a
countervailing duty, equal to such
excise duty, shall be levied on similar
imported articles. Consequent wupon
such a general provision in the body
of the Act, the relevant entries in the
First Schedule referring to the levy
of countervailing dutv are proposed
to be suitably amended, or, as the
cnse mav be, omitted. The articles
which are at present not subject to
countervailing duty will be exempted
from levy of such duties by notifica-
tion and the position reviewed from
time to time,

Regarding some General Agree=
ment on Tariff and Trade items, nine
itrms were introduced in the First
Schedule to the Indian Tariff Act by
the Indian Tariff (Amendment) Act,
1949, in order to give effect to the
tariff roncessions negotiated under
the GATT by India with KMT China,
the Philippines and Colombia. China
was already a party to GATT and
negotiations with Philippines and
Colombia were made on the assump-
tion that thev would become parties
therete. KMT China since ceased to
be a party to the GATT while
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Colombia and the Philippines did no#
become parties thereto as was assumed.
There is thus no longer any obliga-
tion on India to continue the conces-
sional rates of duty on the articles
covered by the nine items in respect
of which concessions were negotiated
with these countries. Accordingly
" notice was given by India under article
XXVII of the GATT in February
1961 of her intention to withdraw
these concessions. These concessions
had not been negotiated with any
other GATT country and no GATT
country had requested consultations
with India in the matter. India is,
therefore, now free to withdraw
the concessions and change the rates of
duty in respect of the articles in
question in the light of developmental
and revenue considerations. After
examination it has been decided that
a revision of duty is necessary only
in respect of items Nos. 15(11), 28(25),
52(4), 53(2) and 55(2). The Bill,
therefore, provideg for deletion of the
above mentioned items from the First
Schedule to the Indian Tariff Act,
and the articles covered by them will
be classified under the general items
to which they originally belonged and
will be subject to the duty currently
applicable to those general items.

Coming to the provision for assess-
ment of parts of certain articles, some
of the items in the First Schedule to
the Indian Tariff Act refer to certain
articles and parts thereof, whereby
the “whole” article as well as parts
thereof are dutiable at the same rate.
This is also an anomaly of the old
imperialist regime when the Govern-
ment policies were moved for import-
ing finished products from abroad to
the detriment of the indigenous indus-
try. Therefore, parts were levied at
the same rate ag the whole product.
Many of the items, however, refer
only to the “whole” article and not
to its “parts”, with the result that
somrtimes it is not clear whether the
parts of such articles have to bhe
assessed to duty under the item for
the whole article or under some other
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item. It is, therefore, considered that
ag far as possible the various items
which refer only to the “whole”
article and not to its “parts” should
be amended to provide that “whole”
articles as well ‘as the “parts” are
leviable to duty under the same item.
The proposed amendment would make
the tariff description more precise,
will protect the machine-building
industry and remove doubts in regard
to assessment of the parts.

Regarding item 73, the body of the
Act provides for all these items and I
need not take the time of the House
on them. Those hon. Members who
are interested may kindly see the
description of this article.

I now come to the last item included
in this Bill. Item 77(1)) in the First
Schedule to the Indian Tariff Act
provides that instruments, apparatus
and appliances falling within the
head “Scientific and Precision Instru-
ments and Apparatus; Watchmakers
and Clockmakers’ Wares; Musical
Instruments”, imported by a passenger
as part of his personal baggage and
in actual use by him in the exercise
of his profession or calling, shall be
duty free

This article has been much misused
and a lot of finished instruments of
this type and equipments are coming
in as personal baggage. Thig con-
cession is, therefore, intended to be
restricted only to those articles which
are specially designed fir use in the
exercise of the passenger’s profession.
Thus, the ¢ ncession pertains to pas-
senger's baggage and the other pro-
visions regarding passengers’ baggage
are regulated by rules made under
the Sca Customs Act, 1878. It is
therefore appropriate that this con-
cessicn, in its intended form, should
also find a place in the bagpapge rules.
It is accordingly proposed to de'ete
item 77 (1) in the Tariff Schedu'e and
to make suitable amendment to the
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Bazgage Rules to cover this conces-
sion.

£ir, the Bill is a simple one and the
ohjectives of the Bill are so conducive
to Indias economic interest that I
hope it would receive consideration by
the House.

Mr, Speaker: Motion moved:

“That the Bill further to amend
the Indian Tariff Act, 1934 be taken
into consideration.”

Shri Prabhat Kar (Hooghly): The
hon. Minister said that the Bill is non-
coniroversial and its intention and also
the eflort iz to simplify ‘matters. It
is ali the more welcome when he says
thai t".e Bil] sceks to provide an auto-
malic levy of countervailing duty on
impotted articles where an excise duty
is lvv.able on similar articles produced
indige: ously. But I think this Bill
war 5ng overdue in the sense” that
today 1nd genous production is not in
a poution to survive as a result of
coiapulition by the imported articles
and it is essential that this should be
don: io help indigenous production.
Fron thal angle these things are all
wel.crre. When he also says that
there tre certain commitments which
were made under the GATT and they
are not at all necessary now, it is
wel ome that they are being elimi-
nated Low.

Ee & so mentioned about the amend-
niwni of thp bacgage rules. When cer-
tain »eientific  instruments, watches
et were brought by passengers say-
icg that they were for personal use
they were all exempted. 1 do not
know exactly what type of restrictions
are being imposed now. But I wel-
come this in the sense that this is one
of the ways in which various goods
are being brought to this country
duty-free saying that they are per-
sonal baggages of the passengers. I
welcome this change. But I would
only like to know, so far as the gene-
ral tariff policy is conecerned, what
further safeguards Government pro-
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pose to give to the indigenous produc~
tion.

So far as engineering goods are
concerned, we know that toeday indi-
genoug production of engineering arti-
cles is facing various difficulties in-
cluding supply of raw materials and
also excise duty. As a result thereof
they are not in a position to make
the progress that they could have
done. I would therefore like to k:ow
from the Government, apart from
bringing all these things at par with
the imported articles, what further
steps they propose to take in this
direction.

So far as the Bill is concerned, the
Minister said that it was meant to
simplify matters. I do not know how
far it is going to simplify matters be-
cause the Bill itself is very difficult to
understaind. The Minister was refer-
ring to 72(iv) and others. I do not
know how many of us were in a
position to know exactly which parti=-
cular item he wag referring to. Ordi-
nary men doing small business a'ways
find it very difficult to know whirh
of the finished products that they go
and buy come under the ambit of the
Tariff Regulation.

12.34 hrs.
[Mr. DePUTY-SPEAKER in the Chair]

An attempt has been made, es the
hon. Minister said, to simplifv m-ttors,
but T cannot say whether it has bzen
so simplified.

Shri Manubhai Shah: They are given
in the Bill itself.

Shri Prabhat Kar: An attempt has
been made {5 simplify, and T wich
further simplification is made, if prssi-
ble, so that even ordinary persons
whp produce these indigenoug artirles
may be able to know exactly what
items, what all ingredients whirh
they will be ysing, will fall under the
ambit of the Tariff Regulations.



5503 Indian

[Shri Prabhat Kar]

With thegse words, Sir, I welcome
these changes.

Shri Narendrasingh Mahida
(Anand): Mr. Deputy-Speaker, Sir,
this amending Bill was long over due
and I am glad that the hon. Minister
has brought it during this session.
Indian tariff wag neglected during the
British regime and there is still a lot
of room for improvement in the tariff
regulations. Slowly and slowly we
learn things and we are making im=-
provements in our tariff regulations.

Dr. M. S. Aney (Nagpur): What is
the rate at which improvement is
being made?

Shri Narendrasingh Mahida: There
are certain suggestions which I would
like to make to the hon. Minis‘er. One
is in connection with personal bag-
giges of persons coming from abroad,
whether Indians or foreigners. Articles
like cameras and typewriters which
are mentioned as strictly for personal
use, are sometimes sold in the market.
There is a tendency on the part of the
travellers coming from abroad to bring
these articles as personal baggage and
later sell them off in the market at a
high bargain rate. I think we can
have some restrictions as in the case
of motor cars. People importing cars—
just now it is completely prohibited—
are not allowed to sel] them for about
two years without the permission of
the Govermment gr without informing
the Government. Likewise, I would
like to suggest to the hon. Minister
that in genuine cases where people
bring typewriters for their own
personal use some sort of a guarantee
or some sort of a commitment may
be taken from them so that they may
not sell off these personal goods for
some time. These are very ordinary
measureg which require attention.

1 am glad that Indian-made goods
are alsp included in the Tariff Sche-
dule, particularly goods produced or
manufactured in India. But I would
like one clarification. What is the posi-
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tion when the very same goods sent
from India to foreign countrieg are
being brought back. For instance,
cycles are sent from India te Iraq.
Supposing those cycles are brought
back by Iragis or Indian citizens stay-
ing in Iraq, what happens? There are
goods like furniture of wicker-work
or bamboo etc. which are given incen-
tive for export and other small arti-
cles. I do not want to take them up
in detail.

In short, I welcome this measure
and request the Minister to tighten up
the restrictions in the case of articles
like cigarette lighters, watches etc,
which are easily brought intp our
country and sold in the market. Also,
there are very many articles which
are not at all necessary to be import-
ed into India. I would request the
Minisier, in consultation with the
Finance Minister, to impose stricter
measures in respect of these luxury
goods which are not at present re-
quired at all in our country and which
should not be brought here.

With these words, Sir, I welcome
this Bill.

Lk;\llri Sham Lal Saraf (Jammu and
Kashmir): Sir, while supporting this
Bill T want to make a few observa-
tions which come up in my mind when
I see the Bill as a ‘whole.

Firstly, this clearly reflects the
gradual steady ang speedy progress
in certain respects that we are mak-
ing within the country ag far as indi-
genous,/products are concerned, be-
cauge looking to the explanations that
have been given section after section
one feels, one is very much satisfied
to find, that/the progress made is
something really very good. I wel-
come it and I congratulate the Minis-
try for giving this account on the
working of th inistry,

In spite of that progress that we
are maintaining within the country,
all the same, we still continue to
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import a number of items Arom other

countries in the world Wwhich shows

that the consumption within the coun-

try is increasing. Because of that the
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getting that stopped. We should per-
mit the import of only that which is
necessary and not valuable arlicles
under cover of personal baggage which °

general economic condition of the// will make us suffer losing of incone

people is becoming better and bet.er.
That is also an aspect of the progress
that the country is making today.

Coming to the other as'peﬂ.%f this
Bill, I am very happy to find that the
Government, and more particularly
the Ministry of Commeyce and Indus-
try, are very alive to-the fact as to
what protection is mnecessary ‘o be
given to different industries at differ-
ent leve s from time to time. I have
been ubservinzﬁor the last few months
I have been here in the Parliament
that they are losing ng time in coming
to this House (o get ,themselves armed
in order to widen the scope of protect=
ion to the indigenous indusiry that is
so necessary and very much needed in
the countryy-*'

I am also happy that another ave-
nue has been found for augmenting
our revenues., Also, whenever any
loophole is found anywhere, it is
being plugged, as is being done in the
present case, © With regard to the im-
port of certain articles or commodities
we were simply levying excise duty
that is already recommended by the
Tar# Commission in the past. At the
same time, when we compare them
with such of the indigenous goods or/’
articles that are manufactured with-
in the country and are subject to ex=-
cise duty, we find flhat levy of excise
duty on imported goods becomes ;/
necessity. 1 am very happy to fin
this point has also been brought out
clearly and is being looked into, as
also the question of /sugmenting the
revenues, so far asg éxcise duty is con-
cerned.

My hon. friend referred to personal
baggage. It is an open secret that a
aumber, ot people, even influential
people, 'import costly articles as per-
sonal baggage and make the exche-
quer suffer much. I am happy that
Government have been prompt/in

’

that wou.d otherwise accrue to the

exchequer as customs duty,

Thensas the hon. Minister has ex-
plained'i;‘jgma /detail, we have agree_
ments with certain countries with re-
gard to imports and exports and Gov-
ernment have found that they have
not been able to fulfil their part of
the agreement. So, they have with-
drawn concessions given under such
agreements. I am happy this has
been done, thereby helping the aug-
menting of our revenues. Reduction of
duty on imports of spare parts is a
welcome step and long over due.

I find that tools is one of the ‘tems
on which you are levying tax or cus-
toms duty., We are not as yet near
self-sufficiency with regard to tools of
different varieties and we need a Int
of tools for bring up our industry as
a whole at all levels. I ‘'hoce the
hon. Minister will tell us in his reply
that he has been very careful in seeing
that such tools have not been subject-
ed to customs duty as may be needed
very badly for our industries in the
country, right from the. handicrafts
industry and wvillage industries uo to
small-scale, medium-s-ale and large-
scale industries and in particular tools
for mechanical and machine tool in-
dustries.

,..-Eﬂ'l'ri Prabhat Kar made a reference

" t0' the simplification of the customs
and income-tax laws and the rules
made thereunder. My experience so
far has been that the laws and rules
made thereunder are so complicated
that it becomes very difficult for ordi-
nary people to follow the implications
of the various provisions. I would
say that not only this law but all the
laws and the rules made thereunder
should be simple to #ie extent it is
possible so that the common man can
follow them and derive beneft out of
them.

Qﬁ‘ﬂq making these few observa-
tions, I want to say that I am happy
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that the Ministry, as usual, have taken
promp. action in coming before the
House with a Bill of this kind. So,
I am happy to give my support to
this Bill. In the end, I would again
request the hon. Minister ta see that
all tools are not subjected to customs
duty without carefully seeeing whe=
ther their import is really and badly

necessary in the interest of the deve-
lopment of this country.

st Tm w5 (TI): ITems
T3, 37 faw & graew ¥ wag o2
7z frim Fom agag 57 & g7
1 &7 w0 FEv fFogEd
AW H N FT AR FCA aga
WEAYA  HEATTFHAT § |

o7 # oF fagr a@ &1 AR
wrTg  fafFze mimmw & e
femrar wrgaw g1 agy & F A
fe & & aasd 3 0T ame
Fordr # ) gAFErAl A wIad
¥ar ofr az7 & rF g Zan
gfF 978 qomaaw ¢ & mTEe
FT A FT ITTM H FAAT TATLA
AT OGRS g Wi oW @
Sfeera @FT § @@ AT ITT AW
e w@Adz TAATAT & TR &
IqEm g1 # mrrim fafaeeT
W A oA 3T aT A
argmrg fF agg A adt S0F Ean
f& & Hamasft & e d (a0 @
o TEE | FF qATHE ATRIT (A
T3 v fF IAAIA A0 AW A AR
& faq i F1 FT OAELT Brar AT |

og w5 At F7 war 2fw &%
Hrd oY 4z aq awdr § W awy
¥ oA G OE AEEIT ST aAn
TegT g fF oo dml F o 0w
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wE ¢fF W oaw g feerea
¥ @y g g featfly 3@ 9%
free a2 afer @z & fo agdr
o fF W A gardr s oawar
g 3R qAwiadHe Fd) faear, dar
fF Forel g W g Wi WY
FOE WA AT HTRT WA A
fF g3 fam ® agm s @ wre,
affq gt oM FEE ¥ AT W
arfaamit & stfvgl o &1 ogar
A AL gL 9w wE faamm FgaR
foamr &Y SAw D F AT ey oA
g1 gifan & =i w2y w1 oo
T % fraram smag fE osAe
AT FZH ISTAT FifgT | 37 fa=
F AT A Fr AT @ IFF & wAva
L § |

o5 g5 73 8 fEowr 9rA
g " oaq fof & 4 fawas
¥ omrvdr F oowd owry Sy fa
gt wifza @ ng 4F fr fRa 9t
I AT & far wear W WX
FMH TUAA @ SAR TG AR
¥ fA1 oareadr G Wi W
EIE I I O 5 s -l G- € 1
AT §0 TR AT S STA w6
FEAEA &9 &F w7 FOAT A |

T TRl T oAiq, 1T T dTEAr
F1 F4T wEI FamA TAI g
¥ oo faa & T &< 3

Shri Sonavane (Pandharpur): Mr.
Deputy-Speaker, Sir, 1 would like to
make a few general observations on
this Bill. I am always of the opinion
that whenever any Tariff Amendment
Bill comes before the House the in-
terest of the Indian consumer is not
protected as regards the quality and
price of the indigenous goods. In the
name of protection and providing
shelter to our indigenous goods we da



give our consent to such tariffs but,
at the same time, I have a feeling, as
a consumer of our indigenous goods
that the quality of our goods has not
at all improved so far, The protection
given to such indigenous products is
equal to the excise duty levied in the
country plus the differential and the
quality of such goods should have been
equal to that of the goods of foreign
make of the best quality. Though we
are giving to the indigenous products
equal value or price, the quality is
not of that standard. I think our able
Minister has not paid equal attention
to this aspect of the question of the
quality of the product and the price,
Both these aspects hit the Indian con-
sumer to a very great extent.

Take for instance the parts of stoves
that are manufactured in India. We
protect their manufacture but they are
#0 bad that they do not last even for
three or six months. We have to pay
a heavy price for all these spare parts
for stoves. That is one instance; but
there are so many others, machine
parts ete. manufactured by our facto-
ries indigenously the quality of which
ig not up to the mark and the Indian
prople have to pay more for goods
which are not of a good standard.
Therefore when any protection is to be
given, this aspect has got to be put
before the Tariff Commission which
goes into the cases of protection, ad
valorem or otherwise, I feel that the
consumer should not be hit, the qua-
lity nroducts should be encouraged
and the prices of the indigenously pro-
ducrd goodg should be lower than that
of imported goods of the same type.
T hope, our hon Minister. will pay
more attention to this and will impress
it upon the Indian Tariff Commission
whenever thev assess or go into the
question of levying duties on goods
that are to be protected.

With these words, I welcome the
Bill.
st w¥ (@A) SuTemsr wIEy,
g 2w (¥dT wi=lz) fa=r
N g § oW owmawr & g
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T w7 g afer g fr s 74
fafrex w@mw ¥ faadt g9 @@t
9gd W9 UF wHeHe faw @ o9v
dq ot W fagzafear ar) 2w
arg  gafag @ ot § oafs
qA S F1 SEFEE oy v 98
" qm gy wAr gfe s
TEF  Fd oS W § 7
 #vflz AFTEF | # 9g T AT 3qT
geq A Fgrar fF genw aed
faafzsw #r 3@t & g9d Qo A
&1 Siwm faar @fFw @ o eard
Tl wg faey rate fasfos
fare 7 ®T ¥ o fFelEEs
FET A 9% faars (aFga & 47
fr agr &1 &t A= faafow maw
FEr & AR T @Y ar
I IOEA F FF gIT A
g2

THY TP ¥ §ARF f@ew F
auird WA Y ar 2 fE oawi &
a1 Tifes f@Ew #AT TeEs
g7 W Fgd B TEAT g1 IS
FEE  HATEA F] AEq @A 91(g0
froer #r @t 9T weET Al WIR A
TEET I ¥ FEIE I A
e afw  Fm o#r At fEEw
® St g7 % fauw gedafaw #y
Wil & ®IT 78 &% W & f& gmrd
¥ TR AR A gEd A
FT@HI HI G NATgA & afad
IUH T & T AT &I AT T H
frradr T Iifgn fF § w=mr A
dare a¥ HiT gar A f & FogEd
T AT TEET gEEE AW AT
@ 9T FT ) 2@T g8 S 2 fE
CWIET TIW graifE 299 &1 aug
¥wEd TR d Afe @ @
FT AT TR F@ £ | WE FF AN
ot § uafs foe a9 & qF
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T TR O FTOL AR,
ggi AT JATEA TG g awar g |
% fau @@ AR 3@ W
wIE I amE i o @ F
gir wdfig M frz aEw F fag
W A T FrEm waarfo 5

m"r{z a"hwafﬂq'ﬁ"ri‘

AW g A AT A § "aTas
TG AT B AT qEE FT §
wifF 7@ w4 a2 @S
T afw faoiow 7 w7 @few
feaasr &1 ggt & @wr ST qEe
Fff F01 & 37 AT A9 A3EG
w7 oA At wrFfys fear qr ) &
[ ff @ R "m I Wi A
aasr 3@ F g W@ waf@
SR IS O F A 9T AT AR
o= ag. {7 F1 AmE Fd afF
FIIHA W W AT TAHl FT A )
oI STAFETHI &1 AT SATAT WEAT
qra fa=rfr § Smdare & fr T
oE 2 A% wsEgr 99 qTfae am
9T ITHEIHI  FT OGAT T A
gafad  s=eqr T 1 WA FI-
gHEIT a9 IRz #7196 3E@d
g T Mz 3 ger & arad
AT R IART ATk = ARl A &
fras f& oo Fanfady  gwe s
& | waafas FHaErd faav fF gq
FH AT @ FA AT faowerdr @

§ O ey 3% ¥ TEr faad
& " 3@ wg o 3 fF orer Ay
e, gara mfz &

p
e
3
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T aF ¥ faw F gl o
m%w q;aarﬁmﬁm:rﬂ
s faer g1 4w 3 93 TR 3T
W5 v dgE ¥ oAmv ¢ &

wherever they occur shall be com-—
mitted  fagr ¥ ot whrzr %

T 9T Afwzs  Fem ofer | g@dr

& Fww faes g A omw oy

frza sfawr & <% g dmv arfam

TET @t aF g7 faw F I3 e

TeTF B 3 wEAm A7 avnA-

arT & W IA 0§ R H A omT—

@il FT gAEiafe faaar | & gy

W4T AT F

T q @} o7 Fgem ngar g
f& wmm &1 o1 wiw dmar sifew
f& agt & Tvarm w=dr sfa
1 WR GHIF ¥E 9T 9 awd
& A A #ifs oAy gm & #r
ITHEAT  TEET § o asT q4r
A AT WY g% fod sAET @mEr
HAT ZT FT wE q@ 93N 139
93 wedl Famq & 39 faw @1 @ra
T HAGA FTIaTF |

Shri T. Abdul Wahid (Vellore): Sir,
while welcoming this Bill I want to
make some suggestions regarding the
Baggage Rules. Only about four days
ago, on the 16th of this month, I had
some three Japanese business friends
of mine who had come here to buy
hides and skins. They reported to me
that the most difficult customs in the
world that they had experienced was
the Indian customs. 1 protested and
they repeated that. They said that
even during their previous travels
they had found that the Indian cus-
toms and the Colombo customs were
the most difficult customs in the world
and that nowhere had they had any
kind of difficulty.
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I also experienced the same thing
Only on the 16th of last month, 1 re-
turned from a round-the-world tour
and I had absolutely no trouble any-
where. Everywhere the customs ask-
ed me whether I had any things to
declare and when I simply said, “No",
they treated me very, very nicely. Of
course, even in India I have had no
trouble; I have no complaints But I
feel that the treatment given to
foreigners is a bit more strict and
this does not encourage tourism and
visits here of business people etc.
Somectimes business people bring some
presents to be given to their friends.
They may be small, petty things. Why
should we be s» strict over these
things? Why not we treat these people
in the same way as we are treated in
foreign countries? That will encourage
tourism and will also encourage busi-
ness people to ecme here,

This is a small suggestion that I am
making and I hope the hon. Minister
will kindly issue instructions to sce
that these people, when they come, are
not treated very strictly as is done
now.

13 hrs.

Shri Manubhai Shah: I am grateful
to hon, Members that even though a
Bill of a routine nature has been be-
fore tlhe House, they have all hLeartily
welcomed the introduction of this
Bill and the attempts of Government
to simplify the procedures.

Shri Narendra Singh Mahida refer-
red to the question of various itcms
like cameras, typewriters, tape-re-
corders etc. being imported as per-
sonal baggages of passengers who
come to India, both Indian and foreign.
In this connection, there has been quite
a good amount of relaxation for some
time, and fhe net result was that
there was so much misuse of this faci-
lity that, as he right'y pointed out,
many articles which had a purely in-
digenous angle, and in regard to
which we had very severe import re-
strictions were being brought in as
Personal effects. Therefore, from time
to time, we had to tighten up the
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rules, and this is a further attempt
to see that even the professional
people are also brought under the dis-
cipline so that in the name of personal
effects required for their own profes-
sions like the medical, dhemical, en-
gineering or any other specialised ex-
pertise they do not bring in other
things. For instance, a motor car
could never be interpreted as a per-
sonal effect, nor can a camera be in-.
terpreted in that way. The difference
between the price of such imported.
aticles in the country and their inter-
national price is so high dnat it has.
led to a great drain of foreign cx-
change when these articles were sold
particularly by tourists from abroad.
Therefore. there has been an attenpt
to restrict such importation, and to
clarify the position. As regards the.
interpretation of the customs rules,
to which my hon. friend Shri Abdul
Waheed has rightly drawn altention,
unless the rules are very specific it
becomes difficult. It is not a mere
matter of the treatment of an ind.vi-
dual or a foreign visitor here but the
very interpretation of the rules which
sometimes causes trouble

Shri Narendra Singh Mahida: May
I seek a clarification? Supposing a
person who brings these foreign goods
into India gives a guarantee not to
re-se’l it for four or five or even ten
years, the rules may be relaxed .n that
case.

Shri Manubhai Shah: There also
I would say that a mere moratorium
on re-sale under the tariff rules is not
an adequate protection for the large
influx, because the number of pagsen-
gers, if my hon. friend would look
into the list of the wisitors, both
Indians and foreigners who come to
this country, is colossal, and in some
cases, the personal effects could be
spread over to those items of consumer
goods which will be sometimes equiva-
lent to the entire national production,
and, therefore, even a moratorium on
re-sale is not an adequate guarantee
against the detrimental effect that
these foreign articles would have on
indigenous growth, and yet we have.
been very careful to see that the pro-
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[Shri Manubhai Shah]

fessions are protected in their entirety
as far as the requirements for the
professions are concerned. Therefore,
the furwtaer clarification nas been
there.

But the main purpose and objective
of this Bill has been slightly mis-
understand by my hon. Iriend Shri
Bade who spoke also on a Bill to
amend the Indian Tariff Act which I
b:rought forward during the last
session, That Bill was more concerned
with the real work of the Tariff Com-
mission, namely to grant proteciion to
industries which deserved pro.ection
against foreign articles of a similar
nature, or ‘to deprotect such industries
as have come to strength and as need
no more protection against such foreign
.competition.

The purpose of the present Bill
is not, as Shri Sonavane printed
out and as Shri Bade reinforced
it, regarding any quality rise or
efficiency of the Indian products,
but since the matter has been
raised in the House, I would like
to say, and repeat in Lthe manner in
which I have been doing in this House
several times before, thar by and large
the quality of the Indian products is
not inferior to that o! their ccunter-
parts in the world. 1 am saying this
not because I speak on behalf of Gov-
ernment or as an Indian national who
is proud of his own products, but
because of some very deep technolo-
gical knowledge of these products, and,
therefore, 1 would say tnat most of
the modern technology that we have
established in this coun‘ry can claim
to have produced articles of interna-
tional quality. Our cycles, of course,
having regard to the ................

Shri Sonavane: I was referring to
certain specific instances; [ was not
speaking generllly on the quality of
the Indian products. But therc are
certain goods produced. which are
protected. but which have not come
up to the standard. For instance, I
mentioned the case of spare parts of
stoves. I quite agree that good quality
products are producted in India, but
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there are certain items on which the
consumer has to pay more.

Shri Manubhai Shah: I do not deny -
for a moment the existence of a few
black-sheep here and there, but 1
must re-emphasise that by and large
the quality of our products is good.
I am not genera.ising merety because
I speak on behalf of Government, but
because I lhave a little knnwledge of
products toe products, which run to
tens of thousands, spare parts ancil-
laries, auxiliaries and wvarious other
types of stores which are made today
in India and which are gradualiy also
seeking the world markets on an in-
ternational plane, What I want to
urge is that the Tariff Commission has
always been charged with, and re-
peated references are there in the
Tariff Commission's report—about, the
maintenance of the quality of the
Indian products according to the Indian
Standards and to the establishment of
testing norms which can withstand in-
ternational measurements: 1 am glad
to say that during the current year,
1 shall have another occasion o come
forward before the House to with
what might be called the Quality Con-
trol and Pre-shipment Inspection Bill,
which from this current year is going
to bring within its orbit practically a
very vast gamut of Indian products
under compulsory quality control and
testing methods, and it may be that
within five years, most of the Indian
products practically that will play
their part in national 2conomy or in
foreign trade will have been brought
under the strictest possible internatio-
nal standards of quality control sand
pre-shipment inspe~tion. But that is
beside the point. Only because hon.
Members had raised it here, 1 made
a passing reference to it.

My hon. friend Shri Sham Lal Saraf
is not here, but I would like to assure
him that we are very careful to see
that all these simplifications are
brought about as early as possible.
This very Bill which looks to be only
a four-page Bill is going to reduce the
volume of the Indian tariffs by nearly
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50 per cent. In a ‘book which runs
into hundreds of pages—because the
products which enter into foreign
trade are so numerous—may be re-
duced to half in terms of volumetric
dimensions; in fact, even entries and
columns will all be abolished, as soon
as this Bill receives ithe blessings of
Par iament, because the countervailing
duty and the imposts wthich are of a
corresponding nature which render
the tariff into such a complicated
affair that even some of us who are
deep students of the tariff policy find
it impossible to interpret the imposts
in a correct manner, as I have already
indirated in regard to one or 1iwo
items will now be simpiified. 1 am
gl il that this attempt at simplification
and the automatisation of the imposts
whi~h comes under the Finance Bill
from time to time has been generally
welcomed by the House, and I hope that
will be approved by the House.

Shri Narendra Singh M:hida: 1
wanted a further clarification about the
Indian goods exported and then re-
imported.

Shri Manubhai Shah; Those are
very few cases. Our exports rtun to
about Rs. 4 or 5 crores, and we have
a dril] by which any such case can be
dealt with., My hon friend referred,
for ins.ance, to a cycle going to Iraq
and then coming back. Such
examples hardly recur. But it does
happen that heavy machinery is sold
to a neighbouring country like Ceylon
or Ethopia or even Egyp. or Iraq, and
it comes back for repair of the shafts
or of the particular centrifugal pump
or compressor and so on, and those
cases are all accorded exemption under
this discipline. The drill is so siinple
that when a man sends an item of
Ind'an origin for repair or proper
ramification in this country, he is
protected, and the drill is automati-
cally passed, and it has not got to go
through the formality of import and
expor control regulaticns, and the
item is sent to the owner tompany or
Teturned to the owner company after
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charging whatever maintenance

charges there may be.

Shri Bade: It ig a questicn of draw-
back under the Customs Act.

Shri Manubhai Shah: In those
cases, the drawback does not arise. The
drill is what is called non-counier=-
vailing, that is, neither the import duty
nor the export duty therefor is applied
to this article which is of Indian origin,
and which is repaired or reproduced in
India for the sake of the foreign buyer
and then re-exported to the destination
concerned.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Indian Tariff Act!, 1934, be
taken into consideration”.

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause consideration.

The question is:

“That clauses 2, 3 and 4 stand
part of the Bill”,

The motion was adopted.

Clauses 2, 3 and 4 were added to the
Bill.

Shri Bade: The word ‘committel’ in
line 38 at page 2 should be corrected
to ‘omitted’.

Shri Manubhai Shah: That is a
printing mistake, and it has been
corrected.

Clause 1—(Short title and com-
mencement)

Amendments made:
Page 1, line 3, omit ‘Second’. (1)

Page 1, line 4, for ‘1962" substitute
‘1963". (2)

(Shri Manubhai Shah)
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Mr, Deputy-Speaker: The quesiion
is:
“That clause 1, as amended, stand
part of the Bill".

The mot on was adopted.

‘Clause 1, as amended, was added to
the Bill.

The Enacting Formula and the Title
were added to the Bill.

.8hri Manubhai Shah: I beg to move:

“That the Bill, as amended, be
passed"”.

) Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

13.10 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL, 1862

The Minister of Law (Shri A, K.
-Semn)* Sir, I beg to move:

“That the Bil]l further to amend
the Representation of the People
Act, 1950, be taken into considera-
tion”.

Sir, it is a very formal Bill neces-
siated by the reorganisation of local
authorities and wih the passing of
Panchayat Acts in the various Stites.
The functions of all the districts
boards, the local boards and others
have been taken over by new autho-
rities which have been created mnder
the wvarious Panchayat Acts Under
the Consitution, it would be noticed
tha! one-third of the electorate for
the Upper House seats has to come
from the local authorities and we have
uptill now inserted such loca] authori-
ties as are recommended by the State
‘Government's concerned. Since the
reorganisation of local authorities,
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a’ter the passing of the last Act, we
have received a recorimendation from
Madras, from Maharashtra, from Utter
Pradesh and now—it is a subject
maiter of amendments—we have
received also requests from Andhra
Pradesh and Bihar that there should
be reorganisation of the schedules con-
cerning those two Stateg also and that
is why the Deputy Minis er had given
notice of one amendment No. 1 and
consequential  amendments which
would be nos. 2, 3 and 6.

Sir, I do not think it is necessary to
explain the objects of the Bill as to
why i' is necessary to have this
amendment Bill before by-elections
are held to the Upper Houses in the
various States. So far as Miharashtra
is concerned, we are proposing that
instead of the old schedule, we should
have only Municipalities, Camtonment
Boards, Town Committees and Zilla
Parishads.

Wi h regard to Madras, instead of
having the old schedule—item (4)
Class ] Panchayats—we are only men-
tioning; Town Panchayats notified
under the Madras Panchayats Act,
1958, that is to say, Panchavats having
a population estimated a, not less than
five thousand and an annuil income
estimated at not less than ten thousand
rupecs There is a similar provision
for Andhra Pradesh for which we have
tabled an amendment.

For Ut'ar Pradesh, after the Notified
Area Committce, we ame having
Kshettra Samities which are the new
authorities under the Panchayat Act
They avre taking over ‘he functions of
the old Notified Area Committees.

With regard to Bihar, thcre is an
amendment for which notice has been
given. We are doing the same thing.
After the N tified Area Committees,
we are putting Zila Parishads and
Panchayat Samitis which have taken
over the functions of the various local
authorities there.

There are two amendmen:s tabled
by the Hon. Member from Maha-



